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(i) ResentMenT DUE TO NoN RESUNMP-
TION 9F BHAGALPUR-BIHPUR RAIL
AND STEAMER SERVICE
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MOTION RE: REPORT (1974) OF
COMMISSION OF INQUIRY INTO
THE DISAPPERANCE OF NETAJI
SUBHAS CHANDRA BOSE—Consd.

SHRI DHIRENDRANATH BASU
(Katwa): Mr, Deputy-Speaker, Sir, the
demand to scrap the report of the Khosla
Commission is a demand of the people of
Indiaand of the people of democratic
countries in the world. The Khosla
Commission’s report should not only be
scrapped, but also be burnt to ashes,

It has been proved bevond doubt from
facts and figures that that report is not
correct. In the Khosla Commission's
report it has been stated that the fact that
there was an air crash on 18th August
1945 of the plane in  which N(‘laji
was travelling, was an  cvidence  that
Netaji died in that air  crash. But jt
is not a fact. Thiswasscrutiniged by
different organizations and by different
committces, and it was found baseless.

Mr. Deputy-Speaker Sir, you will re-
member that the British Government have
notaccepted any report that  Netaji had
died. During the time of Lord Wavell—
who was the Viceroy of India—he form-
ed three investigation committees and the
reports of those committees differed from
each other. There were three different
opinions found in the reports giz. of the
Figgess team, Finney's team and the
Combined Services Detailed Intelligence
Centre (CSDIC). The reports of these
5 teams stated, and proved that Netaji
did not die in the planc crash. They did
not accept that position.  Whether Netaji
is alive or dead, what we wantisa proper
and true enquiry. We want to have an
enquiry committec with the Members of
Parliament and experts which should
investigate into the matter. You will find
verv objectionable remarks in Mr. Khosla's
report.  Those remarks are insulting not
only to the Members of this House, but
also to the people of India. Netaji was
and is the greatest revolutionary in the
would, as stated by our latePrime Minister
I.al Bahadur Shastri. while unveilling his
statue in the Calcutta Maidan. In Mr,
Khosla’s report, you will find it mentioned
that people of some countricsfelt that Netaji
was a puppet in the hands of the Japanese.
Itisashame. Healso said that Netajiwas
a pawn, he was a quisling, he had no self-
respect and that he had no followers at the
end ofthe war, Isitexpected ofa Commi-
ssion, appointed by a eivilised government
of a country, to make such remarks? The
Khosla Commission, I should say with all



